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THE MINISTER OF STATE OF THE (c) the measures taken by Govern-
MINISTR Y OF LABOUR (SHRI T. ment to free particularly the SC and ST 
ANJIAH) : (a) Oovemment•s attention and other economically weaker sections of 
haa been drawn to reports of incidence of society from bank and cooperative loan 
asbestosis. cancer of the bronchial tubes booda&e under different schemes meant 
and mesothelioma among w.>rkers exp.lsed for these sections 1 
to asbestos dust 

(b) There arc in all 74 factories 
manufacturina asbestos products and 

cmployina I O,S67 workers. 

(c) No. Sir. 

(d) and (c). The Org misation of the 
Directorate General, Factory Advi..:c 
Snvice and Lab1Jur Institutes lhrou1'h its 
institules at Bombay. C.llcutta, Kanpur 
and Madras imp.arl training to cmploy.:cs, 
m .magers and fact ory in .. pectors 0 .1 vari-
ous aspect:i of safety and h~ahh of 
workers in f.tctories Th: Oire.:tor 
General h a s been advised to <.levdo • ., 
special training courses on occuoational 
health in denaerous manufacturing pro-
c~s s including manufacture of as ~stos 

and it!'I products. 

Wrltlntc off Cooperative Loar111 

1859, SHRI GIRIDHl\R GOMAN-
00: Will the Minister of AGRICUL. 
TURB AND RURAL DEVELOPMENT 
be pleased to state : 

(a) whether his Ministr) is aware that 
some States have taken initiative to writc-
off the cooperative loans taken by the 
weaker sections ; 

(b) if so. the names of States that 
have so far taken decision in this regard 
and the types or the loans considered for 
write off and the amount involved ; and 

I . Maharashtra Rs. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAK4.R) : (a) and (b). Govern-
ment of India have no information whe-
ther any State Government has taken 
initiative to write off the co operative 
loans taken by the weaker sections during 
the current year. e1tcc:p1 in the case of the 
Union Territory of Pondichcrry which has 
reported that a Commiuee h:id reviewed 
the c :uics or ov.:rducs in village co-
Ofl r'ltive Aaricuhural Credit Societies and 
Land Dev:lopm:nt Banks and recom-
mended the' writing cifT of milch animal 
loan" as well as :ahort term production 
loans ava•lcJ of b y maralinal f.&rmers and 
landless agricultural labourers who belong 
10 weaker sec t ions. The Union Territory 
of Pondic hi:rry ha" further reported that 
on the: b.l<is o f the above recommcn 
datio n s . a dedsion to write off milch 
anim41 loans and production Joans to the 
e1ttcnt of Rs. 9 I 'J hkh has ~n taken. 

In the past, the Government of 
Madhya Pradesh had taken a decision to 
waive the recovery of irrccovcrabl.= dues 
of the farmers wi1h land holding uptci 
: 0 s eres in respect of short.term co-
operative creJit structure, involvin& an 
esrimated amount of Rs. · 8 crore. 
According to available information, the 
Governments of Maharashtra, T1&mil Nadu 
and Karnataka had also aranted similar 
concc:ssions to c~ op rativ  loanees 
belonging to weaker sections as indicated 

below: 

4S.03 crorc (1980-81 and 1981-82) 

2 . T11mil N11du Rs. 9 8. 90 crorc (1979-80 to I 982-83) 

3 . Karnataka Ra_ 

Besides. information is available to the 
effect that Keri'1a Oove•nment had wriuen 
off' In the year 1980-8 1 • the entire 
amount of interest tasether with penal 

0.77 crore (1980-81) 

interest accrued and pendina ,,aymeot as 
on 1-4-I '>80 in respect of loans is ucd 
to Small Marainal farmers prior to 
I -4-1976. The amount involved was 
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R•. ~  S lakh. Further, in the year 
1981-82, 75% of the interest toacther 
with penal interest accrued and peodina 
payment as. on 3 t -3-1981 in respect of 
all agricultural loans issued to small 
r .. rmers before and upto 1-4· 1978 was 
waived and written off in cases where the 
..,alance of arrears wi-s repaid on or 
before t • I 0-1 9 8 t . The amount involved 
was Rs. 90.58 lakh. 

Also. in Bihar, the State Government 
had decided to write off the amount of 
interest on co.operative loans of small 
and marginal farmers "ho paid back •he 
principal amount by 30-6-1981. The 
total amount written off came to 
Rs. 20.23 cro.rc. 

(c) Under the ex1st1nlit cooperative 
credit struclure, there are in -buill p1ovi-
sions providing for rclil r  to fltrm..:1 s, 
including weaker s ction~  by way of 
conversion of short.term loans into 
medium term loans in the event of 
occurrence of natural calamities. involving 
cro:"\ loss of SO% or more and also sub-
ject to revenue authorities making neccs. 
sary declaration to that effect. Similar 
f11cili1ics for reschcdulcmcnt of loans arc 
also available in Commercial Banking 
Sector. The Government of India arc 
also giving adhoc assi~ tc nc  te> ~oop ra

tive Institutions to meet deficit in the 
Agricultural Credit Stabilisa 11on Funds 
maintained in the States for ml'ellng 1hc 
requirements of conversion o r shorl term 
loans into· medium term lo.ans, rderrc:d to 
<ibove 

The Government of India have ;.lso 
introduced a new comprehensive Crilp 
Insurance S1:heme with effect from Khu1 if 
1985 season. All farmers availin1 of 
1.:rop loans from co-operative credit inMi-
tutions, commercial banks and rci:ional 
rural ban Its for raisins crops namely, 
wheat, paddy. millets, pulses and oilseeds 
arc automatically brouaiht in the fold of 
insurance coveraae. Insurance coveraac 
is built in as a p art of the crop loan for 
raisins crops. 

(Tran.rlatlon] 

Allotmeat of Laad I• Scltools by DDA 

t 860. SHRI LALA RAM 
Will tbc Minister of WORKS 

KEN: 
AND 

HOUSING be pleased to state : 

(a) the terms rqardina allotment of 
l:\nd by DOA to the schools bcin& run by 
the social service institutions ; 

(b) the number of institutions which 
have been allotted land during 1985 for 
running Nursery, Primary and Secondal')' 
Schools separately and the rates J>CT' 

square metre chargetl in each cue : 

Cc) the number. area and price or 
plots reserved for opening of Nursery 
Schooh• in Blocks from B-I to B-S in 
Puchim Vihar. New Delhi ; 

Cd) whether any special conc ~sion 

has been given for the allotment of plot 
to the Or{lanisations worltin1 for the 
welfare of Scheduled Castes for running 
schoo ls  ; and 

(e) if s o . the details in this regard ? 

TH!::: MINISTER OF WORKS AND 
HOUSING (SHIH ABDUL GHAFOOR): 
(<i) The terms and conditions of the 
al101ment arc given in the Statement 
l)Cl,>W. 

(b) During 1he year 1985 from Jan-
uary 10 J uly, 7 si1es have been allotted by 
DOA to priv.11c in .ti tut ions for construc-
1100 or Htl!her Se:ondary Schools and 
3 sit ~ have been allotted for construction 
of M iddle/Primary Schools. ThJ rate 
cha1ged in these cases was Rs. 6 lacs per 
ac1e (Provisional) 

(c) As J'er the approved plan of 
l'aschim Vih11r Block ·e· I 8 Nuracry 
Scho!'l sites have been propllScd wilh illn 
area of I ~ hect.  ( 4 . 5 acres). 6 s ites 
have b<en propo~  in the ploucd deve-
lopment ar" a and the remainin1 I 2 sites 
have been proposed in the Group 
Housin1 Pitt. BG-I to BG-S, the rate 
characd is Rs. 6 lacs par acre (Provisio-
nal • 

(d) No, Sir. 

(e) Docs not arise. 




